MR. DEPUTY CHAIRMAN: Mr Venkaiah Naiduji, Mr Baishya has mentioned it. The
Government has taken a note of it. If the Government feels that they want to give a statement,
they can do so.

SHRI M. VENKAIAH NAIDU: The Parliamentary Affairs Minister is here, he can react.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: This is not the way. ... (Interruptions)...

SHRI KUMAR DEEPAK DAS (Assam): We cannot give Assam’s land to Bangladesh.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: The Minister wants to make a statement. ... (Interruptions)..
What is this? .. (Interruptions ... What is this? Mr. Deepak 39 IfST ....(Hae™ ). .

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, the Government has
answered questions in Parliament on the issue of undemarcated boundary, adverse possession
and enclaves. These problems have been with us for many, many years; and a historic
agreement has been signed where these problems are being resolved. Upon the Prime
Minister’s return, the Government will make a comprehensive statement on these issues. Then,
the hon. Members can express their views. ... (Interruptions)... Sit down. | am answering. No
interest of India has been sacrificed. India’s interests have been fully secured.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: When an assurance has been given that a statement will be

made why are you raising it again ? Please sit down. ...(/nterrupt/ons)...

GOVERNMENT BILLS

The Indian Institute of Information Technology, Design and Manufacturing,
Kancheepuram Bill, 2011

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Mr Deputy
Chairman, | move:

That the Bill to declare the Indian Institute of Information Technology, Design and
Manufacturing, Kancheepuram, in the State of Tamil Nadu to be an institution of national
importance and to provide for its incorporation and for matters connected therewith, as
passed by Lok Sabha, be taken into consideration.

The question was proposed.

SHRI JESUDASU SEELAM (Andhra Pradesh): Mr. Deputy Chairman, Sir, the hon. Minister
should provide for rservation in the National Institute for SCs and STs. He should include this
provision in the Bill. ... (Interruptions)...
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it IR g (STR U2 : Ul STREVT & I=AT B ... (HIEH).... T8l TREVT BT Fave
21, R I8 f9a U 21 ..(caaem). .

it weiter o= fisn (SR wReD) : Rordes & IR 4 $8 91 &1 S| ...(Fa8™)... |9 S8
JIRETTT A HR AT 1 ...(qETH)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... The Minister is going
t0.eunes (Interruptions)...

ot IR Rig : s ReTvT B, T9 IS FIId UrRT B ....(HaE ). ..

MR. DEPUTY CHAIRMAN: Would you like to clarify or do you want to say something?
...(Interruptions)... Would you like to clarify? ...(Interruptions ... He has to say something

...(Interruptions)...

it eiier =g fysm IR, U 39 U 98] R 91V, Ugd 39 WX [$whe BHT1 arfev|
...(STGET).... JTRETVT © IT e, 39 U= I 811 A1V ... ().

MR. DEPUTY CHAIRMAN: The Leader of the Opposition. ... (Interruptions)... The Leader
of the Opposition. ... (Interruptions ...

SHRI KAPIL SIBAL: Sir, ... (Interruptions)...

it Su=rTafer : IR R S, g a1 B S (). . FARBSe ..(Fae)...
SHRI KAPIL SIBAL: Sit down. ...(Interruptions)... Sit down. Sit down. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: The Minister would like to clarify. Please sit down.

SHRI KAPIL SIBAL: The triple IT. ... (Interruptions). ..

o} after =g firem : Y, g9 WX f$Tper BIFT tIII(E:QI Because BJP and Congress joined
together, it should not be...... (Interruptions)... 34 X8 I U T8 g . (FIYT)... 399 WX
fETHe BT ..(AYTH)... U4 UTH 21 81711, §9 WR g4 811, 39 UR fSTHLT BT, SIRET0T B
91 BT, T8 U U 21 8T ...(aEH)...

it Su=ramafy : et af3v.. .af3ul

SHRI D. RAJA (Tamil Nadu): You are right, Mr. Mishra. ...(Interruptions)... Sir, let us

have a discussion on this. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: The Minister is going to clarify.

ft eiter =g fs : =i 99 o foran, S=i9 9 o forar, 39 a1 3 faet urg =21 8l
..(TILT)....

SHRI KAPIL SIBAL: Please sit down. ... (Interruptions)... Please sit down. | am making a

statement. ... (Interruptions)... | am making a statement. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: The House is adjourned for fifteen minutes.
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The House then adjourned at seventeen minutes past

two of the clock.

The House reassembled at thirty-one minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: The Leader of the Opposition wants to say something.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, since a large number of
Members of the House want to be assured of the fact that the Government policy with regard to
the SC, ST and OBC reservations will apply to this institution, will the Minister be kind enough to

clarify to the House and to assure the House with regard to the position?

SHRI SATISH CHANDRA MISRA: Sir, before the hon. Minister says something, | would like
to submit that it is shown in this Bill that it is going to declare the Indian Institute of Information
Technology, Design and Manufacturing in the State of Tamil Nadu as a national institute. Now,
what will be the effect of this? Today, you may upgrade it. We have no objection. After
upgradation as national institutes, what is the present position with respect to reservation in
those institutes? As soon as you make them as national institutes, you say that they have got
autonomy. After getting autonomy, the effect is the same as what happens in the lITs. Let us
take the example of IIT, Delhi. It is not that our Members are agitated on reservation for nothing.
We have reason for getting agitated. When such Bills come, going by past history, we know
what happens. Let us see the position in IIT, Delhi. In IT, Delhi the position, as on today, is that
out of 478 faculty members — since the hon. Minister is here he may correct me if | am wrong —
only one person belongs to the Scheduled Castes and the Scheduled Tribes has been
appointed. This is the position in the IIT, Delhi which is a national institute. What | am saying is
not based on hearsay; it is based on information given in writing to us. This says that there is
only one Scheduled Caste and one Scheduled Tribe in the total strength of 478 faculty members.
This is the effect once it becomes a national institute. Apart from this, the other information
which has been given in writing to us with respect to IIT, Delhi says that, between 1995 and 2010,
2000 Scheduled Caste, Scheduled Tribe and OBC persons have been chucked out of the
faculties. These 2,000 students who have been chucked out belong only to these categories.
Actually this is the situation, you want to upgrade an institute only to make it a national institute
and after making it a national institute you bring it into a position where the strength of these
categories will become zero. Presently at the every high levels, whether it is the Supreme Court
or the High Courts or these national institutes, the strength of these categories is zero. As | have
said earlier, since there is no reservation in the High Courts, the effect is that we have zero
representation in the High Court of Allahabad today, as far as Scheduled Castes and Scheduled

Tribes are concerned. The same situation is there in the IIT, Delhi where out of 478 faculty
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members only one each belongs to the Scheduled Castes and the Scheduled Tribes is there. |
am giving the example only of Delhi. But the same situation exists in all the institutes which have
been upgraded and made as national institutes. It is said that the Government is upgrading
them, and, therefore, everybody should be happy and we should pass such Bills by thumping of
the tables. This cannot be done, unless you clarify this and tell us how you are going to bring in
reservation and how you are going to enforce this reservation. Merely giving us an assurance by
saying that reservation will be taken care of, is not going to help us and is not going to satisfy us.
You have to bring it; you have to bring a specific provision that these vacancies will be filled and

then only we will be satisfied.

SHRI D. RAJA: Sir, when a bomb blast has taken place in the National Capital, we are
discussing this Bill. It shows the urgency of the Bill. | admit that. Having said that, | must
point out that | agree with Shri Misra. We are making it an institute of national importance. After
that what happens? We are happy that the Kacheepuram Institute becomes an institute of
national importance. The Bill itself says in the Statement of Objects and Reasons, “Further this
will enable the growth of the Institute by having more autonomy in academic, administrative and
financial matters”. When you give autonomy, how do you implement the policy of reservation for
SC, ST and OBC? In all the institutes of national importance, or IITs the reservation policy
is not effectively implemented. At faculty level in IITs, the performance of implementation of
reservation policy is very dismal, very much distressing. As he has rightly said, through the RTI,
it has been brought out to the knowledge of the whole nation that 2,000 students have been
denied PHDs and they have been thrown out of lITs. Every student is coming to us. This is a
serious issue. When the Government decides to make some institute as an institute of
national importance, then the Government should take note as to how the State policy of
reservation is going to be implemented. How are the interests of SCs, STs and OBCs
going to be protected? The Government may say now, “Yes, we assure you that
reservation policy will be put in practice effectively”. But in practice, it does not happen.
What is the guarantee of implementing this policy effectively in the interest of SCs, STs and
OBCs?

SHRI SATISH CHANDRA MISRA: Sir, | have one correction to make. | had said that in the
[IT, Delhi there was one SC and one ST. | stand corrected. It is only one SC and one OBC. There
isno ST.

MR. DEPUTY CHAIRMAN: Shri T.K.Rangarajan. Please be brief. We are not starting a
debate.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | will make only four points. There is a

problem for those who have passed in the first batch. They have to be given certificates and
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degrees. Who is responsible for that? That is why this Ordinance came. Therefore,

accountability needs to be fixed in this regard.

Secondly, the policy of the Government regarding ‘deemed universities” and ‘institutes
of national importance’ needs to be clarified. Thirdly, this Bill has been tabled by the
Government. Would the courses offered in these institutions be of a self-financing nature?
Would the board of an institute have power to stipulate fees at any level ? Would the reservation
for SC, ST and OBC students apply to these institutes? These issues have to be discussed

threadbare.

Fourthly, there needs to be full clarity and consistency regarding the criteria for ‘deemed
universities” as well as ‘institutes of national importance’ so that they are not conferred arbitrarily.
Therefore, this Bill should not be passed in haste and be referred to the Standing Committee on
HRD. The decision on the legislation, however, needs to be taken soon keeping in mind the
interests of the first batch of students who have already passed out. Final decision should
be taken in a manner so that the students’ interests are well protected. But the Bill cannot
be passed in haste on the basis of that consideration alone, since the major policy issue is

involved.

sft T 9T (NER) : STFWUiT 7815, 39 9. &I fodT gafery 8 fh <t a8t 9
RSTeT gae UT™ g7 1, 59 Uae H ¥ 44 S¥EICYCH, Sl national importance & 21, S dT8%
3 feam wan on S Roder o a8l uR aman o, St Rerde e g8 9 e gai o1, SAS
tR?{g[@national importance?44Wﬁwwmw2ﬂ3ﬁ?ﬂﬁﬁ%?ﬁwfﬁﬁ
He | srfeHe o T of f Sd! W RS9 vae & 3iav 3@l Sy 3iR 5 dRUT 98
3t T U TE 1 U B U 4591 SREISI[C B, Rt RSTdeE & Uae ¥ 9r8% @1 Sy
If 3BT W fate TE! BN, Sl I8 GHITT & 914 21 SATIY §F I8 SIHHT T8 © b il Rerderd
WW@Wg&T,WﬁmMWﬁ,ﬁnaﬂonal importance & &1, {1 RerdeE
HXAN?

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, realizing two important things, it becomes very
important on the part of us to welcome this Bill. One is that the situation outside is very tense
because of the bomb blast outside the Delhi High Court. At the same time, if this Bill is not
passed during this Session, then, the Ordinance will lapse. Sir, an Ordinance was promulgated
by the President to declare the Indian Institute of Information Technology, Design and
Manufacturing, Kancheepuram, as an institution of national importance because in this Institute,
which was set up in 2007 in Kancheepuram, students, who had joined then, have now passed
out. Those students have to be given degree certificates. Since this Institute cannot be declared
as a Deemed University under the UGC Act, those students, who have passed out, want to join

other higher institutions or go to foreign universities, and it becomes very important that they
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have to be awarded degrees. On that basis, this Institute has to be given the status of national
importance. Now the President promulgated an Ordinance, and this Bill has been brought to
replace this Ordinance. Sir, we support this. What | would like to urge upon, and | stand with
everybody, that there is an apprehension across the country that reservation is only on
paper, but in experience, in many of the institutions, especially, in Central institutions, it is
not put into practice. That is the main grievance which every one of us has. So, we need a
solid assurance from the Minister that on no account will reservations to the SCs, STs and the
OBCs be affected in Central institutions. That is what we want to emphasise very much. Sir,
this Bill has to be passed. At the same time, we expect this solid assurance from the
Minister that on no account will reservations to students belonging to these sections be affected

in future.

4t Higw g 3T (IR U<) = IR, 3741 sy St <7 9 {6 b o 4. 3iR Uap o414,
BT gt Rorder f&ar a1 81 39 Job H 20 BRIS A I6d &, I TG I 8, 6T o7k
I} T2 fpaT ST RET 8 ?

pon ] Sl A8 W 3 s Vel e (e leud) deas oilia

Sl - |
hes a3 sy el 558 20 (e Sl il - W L Bdug 5 bty 8 s o
Tl b LS G a8 S5 1S ol v 58
\
it Syumf : i B

ot Age ST : BT RS Baf ST, 3R U & Rrded o) X2l ....(q9d &t
HAY)... GeaR HAC! 1 I8 BT © [ Jaad™ 399 41 4o 81

A - m & “ i e . . &
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MR. DEPUTY CHAIRMAN: | think the common issue is there, and if the Minister clarifies.
...(Interruptions)

ft Hiewe Il : AR S fory Rerder= g, at gaR fore ot =7l g ?

et S M e e o8 WS e gy g b R Sl S

MR. DEPUTY CHAIRMAN: Mr. Minister, please clarify this...(Interruptions) Please listen to

him. If you are not satisfied, then, | will call you.

[ JTransliteration in Urdu Script.
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SHRI KAPIL SIBAL: Sir, at the outset, | want to join the distinguished Members of this
august House who have expressed their very genuine concern about the fact that we have not
been able to ensure that the appropriate representation of SCs, STs as well as OBCs is not put
into practice in educational institutions. There are two separate issues. One is the issue of law,
that is, whether reservation applies or not. And the second issue is the issue of practice. Even if
the law allows reservation, the question is, in practice, how many SCs, how many STs and how
many OBCs, actually, get the benefit of that reservation? These are two separate issues. On the
first issue, | want to clarify and assure this House that the moment this Institute becomes an
institution of national importance, it joins those categories of institutions which require
reservation of SCs, STs as well as OBCs. So, no hon. Member of this House should have any

doubt that these reservations do not apply to this particular institution...(/nterrupt/ons)

it welier =g fysn gz Ufdcwel giar § a1 8172 ...(caum)... o1 3t g Reder 872
..(FFY™)...

ot ST : 9 UfFchd B 97T I 3B B ...(FTHTH)...

it it Rreget : anft I 11Ts H RTde 8 3R 91T 1 Institutions 3iTH w9l sHe~T §
A1 81 319 ST 41 DE B &, I8 We! BB X8 o Sl [del iy FHT H AT AT, I8 3141 TR &1 gl
2 3iR 9% gefifery 7E1 ganm ® % Tt faxie gaml it 44 Institutions &, S f Rerder e @
ARY, <fh 3fl TREBR oAl THT § 8 et 21 o8 © &R giifery a8 faet it |wr & ailRa oft
TEI gAT 21 ...(TIIH)...

# A 91 I8 e ATedl § b AP a1 et Tel 2| fUsel aR o9 faee! giafad
F IR | T4 g3, 79 I8 Bl T AT G BIE P judgment BT T Y 3R 10 IR BT
ARG a1 ST, A1 HIg OBC BT Tgse dl 27 URIC H QI &1 &1l 8HT VC DI AT
WW%OBCH&@EWCmegoryﬁﬁﬁFﬁw,Wwﬂﬂ§wlaﬂﬁ$
& @18 ¥ OBC @1 e SR category H &1 T8 Bl I8 WRPR Ufdg & fh IRAR B S
Roreer diforN &, 98 SUS! Badl oF] & T8l Bt afcd I8 i <wift fas sC, ST 3R 0BCs &1
Roder &1 &R g7-vfaed 3§ 8l § b A1 g iR # ! wraell § Jo1 arEdn gl
..(AGHT)...

it Jehter =g fsm ;. & IT el 399 9B 87 ...(»aYM)... 39 99 o] & IR §
AZY? ...(qLT)...

37 St et : faeell ST [Aogper WY a18” 781 81 3171 I81 9 81 RE1 8, ..(FquT). .
sft ST : S B, 3T TLIRY < IR B ...(FGEH). .

it R fg : U sC @I e W= T3 @1 Fa1 Reded R®71 81 w2 . (@@au)... R 9
1 8, 9 ¢ BRYL...(Faem™)...
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it srgaR g FAAGH (SR IR : W, .. (FaE™)...
ot ST : 319 339 %8 W 7d HRYI ...(FIHM)...

£} e o= fism ¥R, BE DI 9 G 8, I8 WRBR implementation b A H
Yreges BIve & (e faxig & 21 ..(araum)...

it Hfte R : 98 e Tad 81 ...(agM)... 781, T2 ...(aeg™)...
IR Rg : w7, .. (Fage)...

o} SUFUTUL : 31T AT ST ...(FGE™).... 3T AN FARIBH e Ared o, FolRfhhar
forer mam 8 3R 11 § veaRY ot e TR R .. (AH).... 31T R IS © 7 ... (FIY).... SRav,
IMIBT FIRBHI B SToxd oY, FIfhh I 2 3 § 3R TRy Y fire TR 21 319 59 & a1

..(FFYT)...

ot IR g : 1 589 ROde 18102 .(@@ag)... 32 27 Wae Rerde w1 &I
81 fban?...(agr). ..

oft gaiter == 31 : 319 A T8 request ® T 317 I8 B2 f 310 537 Tae & mifasr o331 fb
Ueges IR, USYS SIeed AR Jhds T b S faculty & HH appoint BRI 3R ITH!
S8 ATY Bl AR Bl T2 <11 AT B8 B © & AT Afes BT & fod H B1H PRl 81 3
Arees B F f&d § a1 &/ B T, I8 FIP] AIA 81 AMIP! I a1 91 BT IR &
P Sreges & IR W AUB w1 AFRIGAT g1 89 A AN SHDI AT TRE A A Bl
..(FALT)... ST 9 W Wl UIINA I B 81 I ...(FaLH)...

SHRI KAPIL SIBAL: These are two separate issues. There is the issue of admissions; there

is the issue of faculty. These are two separate issues. The reservation policy applies to
admissions in institutions. There is no reservation policy which applies to faculty. On that, we
can have a discussion. ... (Interruptions)

Y R<iter =g RS« 98 a1 Al A B (aEH)... A AT HE I8 87 ... (FaHH). .
SHRI KAPIL SIBAL: Oh!lam sorry. ... (Interruptions)
MR. DEPUTY CHAIRMAN: The House is adjourned for half-an-hour.

The House then adjourned at fifty minutes
past two of the clock.

RE. DEMAND FOR STATEMENT BY MINISTER ON THE
BOMB BLAST NEAR DELHI HIGH COURT

The House reassembled at twenty minutes past three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHRI M. VENKAIAH NAIDU (Karnataka): | would like to know from the Chair as to why the

House was adjourned in the morning. Sir, the House was adjourned because we all were sad
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